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IN THE CENTRAL ADMIN ISTRATIVE TRIBUNAL:{YDERABAD BENCH

AT HYDEKABAD

0.ANe.1382/93 Pate ef Orderkd, 11,93

G.Kotaiah .. Applicant

Vs,

1.The Supdt, of Post Offices, Tewali Dvm,.,522 2Cl
Gurtur District,  A,P,

2.The Post Master Gemeral, Vijayawada,

3.The Direct General, Departmeat of Post Offices
Dak Phavam, S.msadmarg, New Delhi-1,

.« Resporderts

Ceunsel for the Appllcant 3 Mr, Krishma Devan

Ceunsel fer the Respendemts Mr,.N.R .Devaraj

COEAM 3
THE HON'BLE JUSTICE MR,V ,REELADRI RAQO : VICE-CHAIRMAN

THE HON'BLE MR,R,RANGARAJAN : MEMBER (ADMN,}




0.A.NO,1382 of 1993

(AS PER HOW'BLE SHRI JUSTICE V.NEELADRI RAO, VICE CHAIRMAN)

The applicant who is working as Extra Departmenfal
Branch Post Master, Gudavalli in Guntur District was informed
by tﬁﬁ proceedings dated 2b.10.1993 that a Sub Post Office
would be ovened at Gudavalli with effect from 1.11,1993 and
he was asked to handover the material etc., to the Post

Master, Sub Post Office to bhe opened.

2. o Heard Shri Krishna Devan, learned counsel for the
applicant and Shri N.R.Devaraj, learned 3enior Standing counsel
for the resnondents., Shri N,R.Dsvaraj submitted that he was
instructed to state that the order : issued for opening the.
Sub Post Office with effect from 1.11.1993 at Gudavallil is
kept in abeyance and hence the OA has becom infructumds;
Accordingly, the OA is dismissed at the admission stage.
This order does not debar the applicant to move this Tribumal -

ag and when fresh cause of action arises, No costs. ¢

N~ 7§j’ Y V.

(R .RANGARAJAN) (V.NEELADRI RAO) . 'i
7l

MEMBER (ADMN. ) VICE CHAIRMAN
DAt 4TN NOVEINUSL, L9730,
Cpen court dictation

Dephuty Registiran(J)
van '

To

1. The Superintendent of Post Offices, Tenali Division, 522201
Guntur Dist. A.P. )
2, The Postmaster General, Vijayawada.
3. The Direct General, Dept.of Post Offices,
Dak Bnhavan, Sansadmarg,New Delhi-1.
4, One copy to Mr.Krishna Devan, Advocate, CAT.Hyd.
5. One copy to Mr,N.R.Devraj, Sr.CGSC.CAT,.Hyd,
6., One copy to Librafy, CAT.Hyd.
7. One spare COPYe.
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IN THE CENTRAL ADMINISTRATIVE TRIBUWAL
HYCERABAD BENCH AT HYDERABAD

THE HON'ELE MR.JUSTICE V,.NEELADRI RAO
VICE CHAIRMAN

. AND
Rangadainm
THE HON'BLE MR.AvB.GORTHT :MEMBER(A)

D

THE HON'BLE MP T CHAI\:DRASEIG-IAR REDDY
MEMBER( SULL)

ND
THE HON'BLE MR.P.T.TIRUVENGADAM:M(X)

Daf:edz - 1) ~i993

BRBPER/JUDGMENT ¢
M.A./R,A./C.A, NO,
in

0.A.No., 173} 3’%’% 3 -

T.A.No, | (W.P. )
Admitt ed and Interim dlrectlons
issued .

Allowed .. * Y

Disposed of with directioris

Dlmlssed

Dismissed as withdrawn
Désmissed for default,
Re jected/Ordered,

No order as to costs.
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